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tion of land reforms and all that they
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DEMANDS FOR GRANTS, IW&T‘?Q—
contd,

MINISTRY OF AGRICULTURE AND
IRRIGATION~=COTtd.

MR. DEPUTY-SPEAKER: Now we
revert to the Discussion and Voting
on the Demands for Grants ynder the
control of the Ministry of Agriculture
and Irrigation.

SHRI B. P. KADAM (Kanara): Sir,
1 had stated yesterday that agricul-
tural production iz the basis for all-
round development of the country, as
is envisaged in the western eountries.
I hag also stateq yesterday that the
present Janata Government has sb-
solutely ne faith in the implementa-

have been implemented, like Karna-
taka and others, were openly and
violently stating that they would geize
their land from the tenants, that they
would collect rent and they would
kick out the ryots. And that is exact-
ly what has taken place.

During the Governor's Hule there
in Karnataka, the Opposition which
wag always go vociferous against the
implementation of land reforms, as
clearly indicateq when the Land Re-
forms Bill was on the anvil of the
House, they again carried forward
their agitation to see that the imple-
mentation was throttled. They pre-
valid upon the Government of India
and prevailed ypon the Governor to
see that, from the Land Tribunals
which were constituted by including
public representatives having faith iv
land reforms and who were very keea
to help the weaker sectlons, were
deleted by an Ordinance by the Gov-
ernor. in spite of the clear warning
given by the Chief Minister when the
Government was dislodged. And what
happened afterwards? The Governor
had to eat humble pie and, crestfallen.
he had to give a go-by to all that he
had envisaged and all that he had in

‘mind—even the idea of amending the

Land Reforms Ach itself by an Ordin-

ance.

Sir, even in regard the Cooperative
Statutorv Laws there were certain re-
presentatives who represenied wested
interests. The weaker sections like the
Harijans, . Tribals and the minorities
could not get representation and the
benefit of the cooperative system could
not go to them. Some nominations to
these institutions were there, made by
the Government, but they also were
nullifed by the Governor. I had
stated vesterday that the report of the
National Commission on Agriculture
is a walusbls report and I Bad sles



